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- I THE CENTRAL ED_,I!‘IINR'JRATIVB TRIBUNAL : HYDERABAD BENCH
¢ AT HYDERABAD
0,A.No,1503/97 Date'of Order : 10,11,97
BETWEEN 2
K.Rajamogili Applicant
AND

1. The CGeneral Manager,
Heavy Water Plant,
Dept. of Atomic Energy,
Govt, of India
Manuguru (Post & Mandal),
Khammam District.
2. District Bmployment Officer,
Employment Exchange,
Khammam, Respondents,

Counsel for the Applicant Mr.V.Ramachander Rao

Counsel for the Respordents Mr,vV.Rajeswara Reo for R-

My Naveen Rao for R-2

CORAM :
HON'BIE SHRI H.RAJESDRA PRASAD : MEMBER (ADMV,)
HON 'BIE SHRI B,5. JAI PARAMESHWAR : MEMBER (JUDL,)

ORDER

-

) ( As per Hon‘ble Shri B.S5.Jai Parameshwar, Member (Judl.) X

Mr.V.Ramachander Rao, learned counsel for the applicant
Mr.V.Rajeswara Rao, for R-1 gmd Mr,Phani Raj for Mr,P.Naveen kao

for R-2.

2, Aimit, The applicant is a Matriculéte and unemployed. He
is an aspirant for .the post of Fireman 'A* under R-1 organisation.l
It is stated that the said post is reserved for SC category.

The applicant further submits that Re5pohdent Nol in ﬁis proceedin

bearing No, HM.P(M} (R) 01/03/861/97 dated 3,10,97 hegrequested

R-2 to sponsor the candidates for filling up the said post

&
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3. The' applicant}f;:ely.ﬂng apon t_;he' decision of the Hon'ble
Supreme Court of India reported in 1996 (6) Scale 676 (Excise
Sdperiﬁtendent, Malkapatnam, Krishna District and others Vs,
K.B,.N.Visweswara Rao ard oEthersJ, The learned counsel for the
aﬁplicant submits that the applica;lt should also be considered for
‘the’ ab.ove said post even though his name is not sponsored by the
Employment Exchange, We riave diSpa'sed of number of claSes. Hence
the following in.terim order is given i- |

The case of the applicant should also be considered for the
post of Fireman ‘A'-along !with Employment Ebcc'hange sronsored
candidates even if hiS name is not sponsored by R-2, pm\?ided he
is otherwise eligible for consideration to that post and his '
| application is received at least one week in.advance of selection
either vwritten, viva-voce ;:>r both, If the applicant dqes not.

- qualify -tthe examination then this application stands diSmiS’séd.
Iﬁ that event the respondents should inform the jTribunal through
their counsel for confirming the dismissal of this OA, If the
applicant is selecﬁed and comes within the number to be appointed

~then his result -should not be published until further orders,

( B.5. -A{ﬂm ( B,RAJE PRASAD )
mber (Judl,) _ Member $amn, ) ‘

=3 \"q7- Dat‘tﬁi‘ : 10th Novenber, 199'7 :
(Dictated in Open Court)@mq/\r/ .
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0.A.1503/97.

To

1. The General Manager,
Heavy Water Plant, pept.of Atomic Energy,
Govt.of India, Manuguru(Post&Mandal)
Khammam Dist,.

2. The District Employment Officer, R
Employment Exchange, Kharmam. _

3. One copy to Mr.V.Ramachander Rao, Advocate, CAT.Hyd.

4.0ne copy to Mr.V.Rajeswar Rao, Addl,CGSC.CAT.Hyd.

5. One copy to Mr.P.Naveen Rao,.AdvoEate, " CAT,.Hyd.
6, One spare cOpYe
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‘Admiy ted and Interim dﬁ.reétions issued.
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IN TEL CENTEAL AD! NISTRATIVE TRIBUNAL
HY BERABAD BENQH AT HYDERABAD
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD RBENCH

AT HYDERABAD
- ‘0.A. NO. 1503/97

DATE OF ORDER : 24.8.98.

BETWEEN :

e Applicant(s}
AND
la The General Maaager-
' Heavy R Water Planmt
Department of Atemic Energy ‘
Gevernment of India
Manuguru (Pest & Mandal) _ )
Khammam Dist 507 116,
2. District Empleyment Officer
Empleymeat Exchange
~ Khammam
e Respondents
Counsel for the Applicént\ ~  Shri Ve Ramachander Rae
Counsel for the, Respondents - Shri V. Rajeswara Rae
Counsel for the State of APy - Sshri P. ¥=veen Rao
Coram 3
The Hon'ble Justice Shri D.H. Nasir - Vige Chairman
he Hon'ble Shri H. Rajendra Prasad = - Member (&)

(Order per Hon'ble Shri H. Rajendra Prasad, Member (A)})




{(Oréer per Hon'ble Shri H, Rajendra Prasadngembef (&)
Rao

Heard a%/Shri V. Ramachander / for the ADpllcant( ),
V. Rijeswara Rae

Shri/x Wfachandesc / for the Respondents and shri

P. Naveen Rao for the State of A.P,

The orders passed by this Tribunal today in O.A.

No. 987/96 shall be complied with in this 0.A. as well.

VA copy,df the orders pascsed in O.A. No. 987/96
shall be kept on record of this.file\aﬁd also supplied

to the Respondents to facilitate further action.

7 ' ~

e -

{D.Hs Nasir)

" (H. Rajend'
" Viceg Chaiman

Member (A) .

'DICTATED IH OPEN COURT

DATED : 24.8.1998

ov‘cjs/"'
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To

3,

3.
4,
Se
6.
7.’

8 .

The General Manager,
Heavy Water Plant Dept.of Atomic Enexrgy

Govt.of India, Menugur(Post & Mandal)

Khammam Diste

The

tast Employemént Offlcer,

Employment Exchange,. Khamman,

One
One
One
One
One

Une

pvm

copy to Mr.V,Ramachandra Rao, Advocate, CaT.Hyd,

copy to Mr, V.Rajeswar Rao, Addl.CGSC. CAT,Hyd,

copy t§ Mr.P,Naveen Rao, Spl.Counsel for A.P,Govi. CAT.Hyd,
copy to HHRP.M,(A) CAT,Hyd.

copy to ch} CAT.Hyd,

spare copY.
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3, The applicent relying upon the
Supreme Court of Indis rcported in 1996 (6) Scal

superintendent, Malkapatnam,

Krishna District and others vs

Cecision cf{thc Hon'ble

¢. 676 (Excise

KeB.,Visweswara Lao end others), Fhe learned céunsel for the

egpplicant suobmits that.tﬁa applicaht should als
the above said post even though hif name i= no

Employment Exchange, e have cicspssed ol numbe
the following interim order is given :-

The case of the applicent should also be

be conzidered for

sponscred by the

of casecs, Hence

consirered¢ for the

post of Firemen 'A*' along with Employment Zxchanke s onsored

canc¢idates even if his name is not sponsored by
is ot rviise eligible for consideration to that
zprlication is received st least one vieek in ad
either written, viva-voce or both, If the aopp

cuelify fhe examination then this application s
shoulé¢ inform the

In that event the respondents

their counsel for confirmin:g the c¢ismissal of this Ch

applicant is selected andé comes within the numoe

then his r=sult snould not

grtfnr ¥fg v
CERTIFIED TO BE TRUE COP

\\N\I/—\
sTITRL :gﬁnrrﬂ gq e (sarfas)
Courf Ofticer/Dv. Registrar
?n wmaﬁm qAUFIN
Cenral Administaative Tribunal

z--ngta Ege. et
%

R-2, wroviced he

L,o st and his

viznce of selesction

7 é¢oes not

L

DJ
4]

n ¢ismissed,
r'ripunal through
If the

r to be appointed

De published until further orders,

ERABAD BEN
HYD &x wzEr

T GT grthy

Copy Made Rea

CASE NUMBLE .;;A_Z.fz’.PﬁZiZ l

Date of Jady, meht,,, . Nvee oo e
ga army Faar wgr feq 6—" ! ’67

W
é:p:xv j’.«ﬁlm‘ﬁ (7= f9%)

Section Officer ()

'yom.u"u"mn“"

i



"‘i I,

A

LI DiE ChMNihAL ALMII IS DRATIVI

Al
O.éi Mo, 1503/97
SLTwELH ¢
KJ.hajamogili
ALl
The seneral i
Leav,
vegt, of &Ht0 dc
sovt, or Incis

danuguru (Post & Mendall,
rhermam bistrict.

1,

-
RISEMCE S

Listrict Emnloyment Cificer,
mmoloyment BXchénce,

Counsel for tpns asilicint x,Veanacheni @r ke
Zounsel for tho hesporronts My v.ajoswera 180 for b4l
r,Maveen .80 for -2
":—.__E_'i'.-""l:
: |
AOIVE L Ll I Ml duednBLl A PlAohy  $ llcosol. Uoid,)
AL 'SR WIIRT A,0. Jal PARAMCOHGALL P silcii L (JUL Ly
CR L LK
J( As pexr Hon'ble wnri 3,.-.J8i Peroueshi/ar, Fember (Judi.) X
Mr.v.kamachancer Rao, learncd ccunsel for the apnlicent
r,VebajewLwars kao, for k-1 amc rx . Fhani kaj for 4, rP.aveen i.20
for R-2,
Z, Acmit, The apolicant i & Matriculate and unemployeC. LHg
is an aspirent for the poot of Fircmen 'At unider k-1 olganisation,
, i
It is stated that the said post 18 rescrved .for »C cateqory,
. I
Tne epplicant furtheor cuomdts thot LCSJQnﬂéﬁt Nol in hig proceed ihg
]
. il
pearing No, Bu.el.p (k) (&) C1/03/861/97 detec 3,310,987 hegre usstad
-2 to sponsor the candisawes for 73113 .
f SPOMBOL Tht Ccebnitdrnes for fiilimn up tho teic oLt
or
b
ol ’ 42

HYLLIA3IADL BLICH

IBUIAL

Tk

Dete of Oxder ;3 1C,11,87

It
H

wspondents,

4!





